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IN 'IHE CENTRAL ADMINIS'IRATIVE 'IRIBUNAL, JAIPUR BENCH, JAIPUR 

Date cf order:: '1 /f:August, 2001 
- ;-

CP No.4/2000 (OA No.396/99) 

1. 

2. ' 

3. 

1. 

2. 

. .. 

V .K.Sharroa s/o Shri G.L.Sharma now a days ·working as 

Office Superintendent' (Mech) DRM Office, Kota. 

R.C.Sharma s/o Shri Ganga Sahai r/o Kota now· a aay.s 

working· as Office Superintendent (Mech); DRM Office, 

Kota. 

Sajjan Sin<~h Rajawat s/o~Shri Keshar Singh r/o Kota now 

a days working as Off ice .Superintendent (Mech.), DRM 

. 'office, Kota. 

• .Petitionere 

Versus 

Shri Ram Pal Rehan, Divisional Railway Manager, Western 

Railway, Kata Divisidn, Kota. 

Shr:i Gopal Lal Meena, Sr. Divisional Personnel Manager, 

Western Railway, Kota Division, Kata. 

• • Respondents 

Mr. S.K.Jain, counsel for the petitioners , 

Mr. u. D. Sharma , counsel for respondent's 

CORAM: 

Hon'ble Mr., S.K.Agarwal, Judicial Member 

.Hon'ble Mr.A.P.Nagrath, Administrative Member 

ORDER 

·Per Hon' ble Mr. A.P.Nagrath, Adwinj strative- Member 

Prayer of the petitioners in this Contempt Petition ie 

that the respondents have committed contempt of the interim orders of 

this Tribunal dated 17.8.99 passed il) OA No. 396/99 by issujng orders 

of. promotion dated 21..12.1999 (Ann.CP/2) ,and that the respondents 

deserve ·to be punished on . that count. The operative part of the 
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interiw . order is . reproduced- b€-low: .:.... 

2. - . 

·• 

"In the ineant:ime, we direct that tili the next date, ai:iy 

consideration for. promotion of SC/ST. ~arididates to the 
. . I . . ' . 

post of Chief· Office Supedntendent. by the reepondents -
. \ 

pursuant to the comJT1Unicatiort dated 24.6.1999 at Ann_.At' 

shall be wade.· keeping in view the decisions of .Hon'ble­

the Supreme .Court ·reported .in JT i992( ( _6) SC 273; In~ira _ 
. . . I • ' 

SaWhney and ors. etc. etc. vs. Union of India and· ors_.. 

etc. e_~c. ', AIR 1995. SC 1371 ;· R.K.Sabarwal and ors. ve. 

State of Punjab and ors. (1996) 2 ·sec 215, Ajit-Singh 
·, 

Januja:andors. v. State' of Punjab and_ ors. 11 

we· find frbI!l the impugned order .dated 21.12.99 that ~the .. 
. c 

resp0ndents' had cancelled ·the order da_ted. 21.4 .• 99 by which 3 persons 

i.e_. Shr_i. N.K.Kat~ra, Shr:i P.K.Meena and Shri Brahmjit w~re placed in 

the poi:t of Chief. Office Superintendent in t~e grade of. Rs. 7450-

. -ll50~. 'Ihis_ cance!'lation .order was chaHenged by one Shri N.G. Verma 

wh9 had.been promoted vidE! order dated 15.4.99 by filing OA No.189/99. 

This Tribunal had stayed the operation of the. said. cancellation~ orde~ 

by directions. .dated 2B.4.99 and that stay order has ·continued by 
' . ' . . . '· \, . 

subsequent.ordere. It is significant to note that the Tribunal's order 

in that OA.were passed 6n 28.4.99 ~ere~s the interim orders· jn OA No • 

. 396/99 of which diso~ience has~bee't?i~alleged were_ paesed on 17 .8_.99. · 

, 'Ihe order of 17.8.99· clearly states that till; the. next date af).y 
, . 

consideration for' prowotion of SC/ST candidates to _th~ post of Chief. 
. . 

Office Superintendent in pursuance_ of the co~nicatiori dat~d 24.6.99 
. . . . . ' 

-
shall' be ll)ade keeping j.n view the qecisjon of Hon'ble ~he Supreme 

CourL The impugned 'order dated 21.12.99 is·· not in pursuance of the 

c~mmunication dated 24-.6.99·· or in .violation ,of the .interim orders as 
·, 

alleged. The impugned ord~r , is. only _in compli_ance of the Tribunals 
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order dated 28.4.99. In thie background, there is ?bsolutely -nc case 

of ciny wilful d:isobedience of.- the .interim orders of this Tdbunal by 
. ~ 

the respondents,_ as alleged by the petitioner. we do no:t find any 
- . ' . 

merit in th:is ·contempt - Petition and- the same is liable to be 

dismissed. 

3. we, therefore, dismiss this Contempt Petition. Notices 

issued are discharged. 

L~ 
(A.P.NAGRATH) 

Adm. Member Judl.Member 
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